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the District Survery Report. It is further submitted that the 

provision regarding the validity of the District Survery 

Rep011 is provided in Appendix X of Environment impact 

Assessment Notification 2006 as amended. However, it is 

relevant to submit that the said EIA Notification also does 

not provides for any expiry of validity period, but merely 

mentions that the DSR shall be updated every five years. 

Relevant pa11 is reproduced as under: 

"The District Survey Report shall form the basis for application for 

environmental clearance, preparation of reports and appraisal of 

projects. The Report shall be updated once every five years." 

,&��;�j>-&._ That considering the aforesaid prov1s1on of law it is 
,1// '1; r - � '., \ · incorrect to say that the earlier DSR which was amended in 

, . A. \<. Tiwan '\ 11 

{( � (( (:,.c;v�.:.31e ) ) * 2019 has expired. The mere requirement in law is to update 
\. A , K?-'1f.< '':-S:,:�:i.r 11J.P ) JI . 

. ,\ '- Ke9 · t..,, · ) y the same m accordance with the law. Thus, the DSR was
",\ \. 2:4,:./0 .) T' / 

,'-:::r-�r -. ...., .1,0' / 1 much in existence as on the date of issuance of ·, � ,  /..,.. ...... � . .. ... .. • 1. ' '( . .  - ... impugned e-tender notice dated 14.06.2024. 

10. That it is further evident from the affidavit of the District

Magistrate, Hamirpur that as per the requirement in law the

DSR was updated. The DSR was updated on 21.04.2024

and the leases advet1ised in impugned e-tender was also

included in the updated DSR. Para 17 of the affidavit of the

District Magistrate I lamirpur clearly mentions that
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